
the Central Government for Com
munity Development schemes has been 
utilised; and

(b) if not, the reasons therefor?
The Minhtor of Community Deve

lopment (Shri S. K. Dey): (a) and
(b) Information has been called from 
State Governments and will be laid 
on the Table as soon as it is received. 
From replies received so far from 
certain States, the position appears to 
be that the Central grants have been 
fully utilised, but a portion of the 
Central loans will have remained un
utilised The precise reasons can be 
indicated after replies from all States, 
have been received

Desert Control
•677. Shri I. R. Mehta: Will the

Minister of Food and Agriculture be
pleased to state the type of trees 
which have by experience proved to 
be best fitted for afforestation to 
check the spread of the desert on the 
Rajasthan-Pakistan border7

The Minister of Food and Agricul
ture (Shri A. P. lain): A statement is 
laid on the Table of Lok Sabha [See 
Appendix II, annexure No 81 ]

Price of Riee
•678. Shri R. C. Majhl: Will the

Minister of Food and Agriculture be 
pleased to state

(a) whether it is a fact that the 
price fixed for purchasing common 
rice in Orissa is much less than the 
other neighbouring States;

(b) if so, the reason therefor,
(c) the price of rice fixed in Andhra, 

Madhya Pradesh and Orissa, and
(d) whether it is a fact that 

restrictions have been imposed on 
movement of rice from Orissa to out
side by the Central Government?

The Minister of Food and Agricul
ture (Shri A. P. Jala): (a) to (c) A 
statement is placed on the Table of 
Lok Sabha showing the prices that the 
Government of India have agreed to 
pay for rice and paddy that they ai£ 
taking over from stockists. [See 
Apjpendix n, annexure No. 82.] These 
prices were agreed upon after discus
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sion with the Orissa Government and 
the millers and after taking into 
account the current market prices and 
also the average of the prices prevail
ing in Orissa prior to 6th June, 1957, 
at which the Government could 
requisition stocks under the Essential 
Commodities Act

No stocks of rice have so far been 
taken over in Madhya Pradesh or 
Andhra

(d) Yes, Sir.
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Production of Cereals

•680. Shri Siagh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether, m view of the short
age of cereals in the Union, any steps 
have been taken to develop and pro* 
duce substitutes for foodstuffs;
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